
O.A. Na. 683 of 2010 

Aparti Mallik...... . ........ .... Applicant 
V ,- 

UJIII'Mi o f India S-, Ors- 	.'R eqmond ents 

Orderdated: 10.11.2010 

CORAM- 

flow"ble S116C.R.Mohapatra., I'Vember (A) 

11 ea:Td Sill' 	 I wd - Comisel for 

the applICiuit and S',ni S'-K.(­.~h~i, Ld. Standui ig k-Amnsel, 

appearIng on nouCe fior the Railways and perused the 

materials placed an record, 

1 	 1.1 	 for the 1.1 S'amai-itsiighar, Ld. Counsel 

a 	 - 	i h the 	i praNer "to pplicant. thou,_gh has filetl this k YA, wit 	inam 

direct 11-he Respondents -not to proceed with. the kh"Sciplinary 

pToceeding as inifiated -agalinst the. aplAICant in absence i.A.' 

substantive evI(lence aiid. f6T(heT to stay the etiquity 

pToceed' until. cbmge The place of enquiry ftom-Talchei.- to.- TY19 

K.hurda Road and If -necessari; the Hou ~ ble Court inavklmilv 

quash the proceed-itig mid grant atleast two inonths' tvile to 

the. applicant to fi-w-e the proceeding as his d-efence counsel 1i 

1*11" and the inte-nm p-.rave-r "for stay operation of disciplinary 

proceeding till change of place of hiqutry to Head Quarter~ 

K.1turda Road, diaring the cou-i—se of tieartilg" woiclav In tile 
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Court, Ile soughtt pemilssion. to rest-rict his- prayel- olik" to the 

po'.-Apollement of tile inquiry pToceeding scheduled to 

commence by the ItIQUIT-1,F Ofli.CCT (date, Tiot known) fOT q 

period, of two montlis oil the. gnmind that his defence 

w-,,,-!,istan4 ts not physically able to move to the place of 

it, 	 'It be niquiry, j.e, Tatcher. He f.urther siibmi s that he W11 

s,,-Aisfied If"a directi.on iq Vssmed to the Inquiry ()fftitcw, i.e. 

Re.Twndent No.5, to ccy-nsideT tb.e Telyresciltation. If maile by 

the 	applic,,mit ~alcfng W-tith the documents Suppurting t - he 

illness of the defence assistario within a period of 7 days to 

postpone the date (if Inquiry for a period of two mcxnths ftom 

the date of receipt of the representation. 

3. 	 Accordingly, without going, in.to  the menit's 01 1 

the mse and ws ,TTeed to by tile Ld Counsel fo-r the parties, 

the apph.cant is allowed to file a representation Within 7 days 

alone, With tile. document, supporting the, illness of b1s 

defence ass-istants and Respoudent Nio.-S is hereby directed 

to consi,der the 	 of the ch'arged 

Le, %Iphcant, f(Y-r postponement (if tile date of 

inquiry on the ground of Illness of the defence assUstal-dit 

and pass a re,,,rscmed order wiffivill 7 day's from tilt, date of 

receipt ofthe -represent at 1.011. 



4. 	With the above observatIC-111. and directioll, the 

O.A. is diglicysed of 

Send copy ofthis orduatong, ,W-Ith 	ofthe 

O.A to Req)(mdent No,S at the cost ofthe al-,)p4cant, for 

which Ld. Counsel fm-  the applic-mit u-ndertAces- to 

the pot-stal TequIlSite by to-morTow 

RK 


